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However, the Learned Counsel of the Respondent is directed to inform the next

date of hearing and that in case of non-appearance from the side of the

Petitioner the Petition shall be dismissed for want of prosecution.

This Order copy can be annexed with the Notice of Intimation about the next6

date of hearing by the Learned Counsel.

Bhaskara f,antula Mohan
Member (Judicial)
07.o9.20L7

M.K. Shrawat
Member (Judicial)
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